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Central railway, Jhaisi- and
semior tlectrical Foreman(idagintenznce)
ventragl ngailw ay , Jhansi,
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sri GP Agrawal, coungel for the applicant
has moved WA No, 797/98 seeking permission for
dlspOsal Of the cgse gs it is outsiae the
Jurlsdiction of the Iripunal in the light of the
Apeéyx cvourt judgemellt in the case Of K, F, uupta. .
The relief sought in the U4 is for getting
asiue Cthe orger dagted 2=3-1993 passed by the
Prescriped authority uncer rayment of wages Act
awardlng As, 12075/- as salaly ang 15,000,375/~ as
Cc Ompensati on,
2 As the relief zsked for lies Outs sige the
jurisdiction of the l'riLuna]_, the case is dismissed
as NOt entertaingble by the Iripunal, The respongents

may se€k rellef pefore approprite forum, if so
auviged,




